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Heard the 1learned advocates of both sides over an

application filed by the applicant for restoration of the(tiiﬁﬁﬁféib

application after -setting aside the order ‘of dismissal passed on
8.12.1999. |

2. " We have considered the éubmissions and perused the
records and we find thdt thére is a sufficient‘ground for restoration

of thei@yA. Accordingly, the original order of dismissal dated 8.12.99

is hereby set aside and the transferred application bearing No. 4/96 s+ |

arising out of C.R. 12585-W/83 is restored to its originil file and

number and fixed for hearing on 2.6.2000;: M.A. -is disposed of

accordingly.
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